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Central Adninisiostive Tribunal
rrincipal Bench

LR Y

Us4e NOs 2329/91
New Uelhi, this the 25th day of September,1995

Hon'ble 3hri Ke.Muthukung, Member ( Administrative)
Hon'ble shri FeSuryaprakasham,Member ( Judicial )

Ajmer 3ingh s/o

Shri 3Singhran,

Aged about 32 years,

r/o village & Po, Khre Mana Jat,
Bistrict 3mepat,

Haryana.‘

and enployed as

Jriver,

department of rusts,

Yovernment of indig

Mail Motor 3ervice (MMS),

Kashmere Ggate,

.'Jelrli- J..I.O 0050 oooAPPllcant

(By 3hri S.3.Raval, Advocate)

Ver sus
Union of india through:

L. The 3ecretary,
M.nistry of Camnunication,
Government of Indi g,
Sanchar Bhawan,
New Delhi.

Z
e i v it

e Shri 3. ite 3angwa,
senior Manager,
Mail Motor lservice,
Department of rosts,
Naraina Vihar, ‘
New Delhi~ 110 028, o sdespOndents

( By 3hri Gmk ;v Bhutani, Inspector- Jeptt,
representative)

R (HAL)
By Hon'ble K.Muthukumar,Member (A $

shri Umk.r Bhutani, Inspector = deartmental
representative has produced respondents' letter No. B-2/
Disc./3=91/2/Ajmer 3ingh dated 9th February, 1993 vide
walch the respondents have dropped the disciplinary enquiry
initiated against the arplicsnt vide their order dated
2¢3.1991, Learned counsel,for the applicant states that

after dropping of the disciuii 1
P-Llnjry an izt o
qUiry by the -



/nka/

respondents vide their letter dated 9/2/1993, no other
grievance survives and the UsAe has becdame infructuouss

in view of the above, the UsAs is dismissed as

having becdme infructuduss NO cOstse

(k.aurya;ﬁ‘ (KeM thukumar)

Menber Menber ( A)




